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RAMESH NAIR 

The issue involved is that whether the appellant is entitle for 

exemption under Notification No. 30/04-CE as amended for the purpose of 

exemption from payment of CVD on the same imported goods and also 

whether appellant’s declared value in the Bills of Entry is correct or 

otherwise. 

2. Shri Prem Ranjan, Learned Counsel appearing on behalf of the 

appellant at the outset submits that this tribunal on the same issue in 

respect of similar goods imported at the same port of import remanded the 

matter to the Adjudicating Authority in the Order No. A/11484-11501/2019 

dated 06.08.2019 in case of Kesar Fabric Impex Vs. C.C.- Mundra and Order 

No. A/12058-12061/2019 dated 01.11.2019 in the case of C.C., Mundra Vs 

M/s. Sedna Impex India Pvt Ltd and Others. He prays that the aforesaid 

orders may be followed in the present case.  

3. Shri H.K. Jain, Learned Assistant Commissioner (AR) appearing on 

behalf of the revenue reiterates the finding of the impugned order. 
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4. Heard both the sides and perused the records. We find that both these 

issues have been dealt with by this bench in the Order dated 01.11.2019 & 

06.08.2019 and whereby matters were remanded. Accordingly, the 

impugned orders are set aside and matter is remanded to the Adjudicating 

Authority to decide afresh taking into consideration the observation made by 

this tribunal in both the aforesaid Orders  dated 06.08.2019 & 01.11.2019. 

5. Appeal is allowed by way of remand to the Adjudicating Authority. 

 

(Dictated & Pronounced in the open court) 

 

 

 

                                                                                       (RAMESH NAIR) 

                                                                                MEMBER (JUDICIAL) 
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